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Re. Attack on Loweyer in Tamil Nadu 
Contd 

SHRIMATI. JAYANTHI NATARAJAN, 
(Tamil. Nadu): Mr. Vice-Chairman, Sir, I 
want to go on record on the matter raised by 
Mr, Maran   I want, to seeord 

 deep anguish over this incident. The 
reason why I am so anguished is because I 
myself, am an advocate.    Even yester- 
day.  I was in the High Court, 

SHRI    SANGH     PRIYA    GAUTAM 
Uttar  Pradesh):     Are  you   associating 
yourself  with   me,   Madam? 

SHRIMATI   JAYANTHI      NATARAJAN;  
Sir, the reason for my anguish is this.    This 
was the reason why I wanted to  speak  
immediately after Mr. Maran, Of course,  we all 
have our lighter moments in the House.    All of 
us join in that and I welcome it also, just as the 
one created by Mr. Sangh Priya Gautam now.    
The matter I want to refer to has caused  deep    
anguish  to me  because  a situation has come 
about in Tamil Nadu where  democratic  and  
legal dissent  also is, not being allowed to be 
voiced.    Sir, it  is not merely  a question of law 
and order.    It is a very serious matter that 
when  advocates  try to file writs against the  
State    Government,  they should  bo brutally 
attacked.    Mr. Maran had refer-red to the 
incident which happened yesterday.   An 
advocate was attached; inside the  court  
premises   Such   inciders   are occurring within 
the Hgih Court premises. Stones are being 
thrown inside the High Court  premises    
against people who file cases which are 
inconvenient to the pre-seni   Government.    In  
fact,  some stones have  landed  on the  table of 
the judges themselves that the judges thought it 
fit to adjourn the proceedings and go away. Sir. 
we are all working there and we are 

trying to carry out our professional duties in 
an atmosphere of complete left for 

SHUT G. SWAMINATHAN: Sir, this is a 
Zero Hour submission. She is only associating 
with it. She cannot go on talking about the 
Tamil Nadu politic She cannot so on talking 
about what is happening in the High Court. 
She should confine herself only to the 
incident where some advocate was attacked. 
Kindly ask her. 

THE  VTCE-CHAIRMAN   (SHRI MD; 
SALIM):  Mr     Swaminathan, please ait 
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down. If you get up, somebody else would 
get up and it would go on. I cannot allow 
this.    Please sit down. 

SHRI G: SWAMINATHAN: I am only 
saying that she, should confine herself to the 
particular matter. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please sit down. You have had your 
say. 

SHRI G. SWAMINATHAN: She can-not 
go on talking about the Tamil Nadu politics. 
She is only politicising the issue.   
(Interruptions), 

SHRI H. HANUMANTHAPPA: Why is 
he objecting? 

SHRI G. SWAMINATHAN: They are 
politicising the issue. This is what I want to 
say. (Interruptions) The Congress and the 
D.M.K. are joining together and politicising 
the issue. (Interrupttons)' They want to blame 
the A.I.A.D.M.K: This is what is happening. 
(Interruptions) It is not stirffl. For just one 
incident, you say that the Chief Minister is 
responsible! 

SHRI S. MUTHU MANI: Who were the 
persons who were responsible for the bomb 
blasts at Bombay and Calcutta? Who will 
take the responsibility? 

SHRI G. SWAMINATHAN: Many of our 
A.I.A.D.M.K. people have been brctadly 
attacked. Do we say that the D.M.K. president 
is responsible for this? What is this? Many of 
our people have been attacked. . We do not 
accuse the other parties. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Swaminathan, please sit down.   
(Interruptions) 

SHRI DIPANKAR MUKHERJEE: Sir, 
does she have the freedom to say anything 
here? 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please   sit down. 

SHRIMATI JAYANTHI NATARAJAN: 
Sir, my only plea to the Government is  that. 

 

SHRIMATI JAYANTHI NATARAJAN: 
My only plea to the Government is that they 
should immediately intervene in this matter 
and ask the C. B. I. to enquire into it. The 
reason why I am asking for a C. B. I. enquiry 
is because only then the truth would come out. 
Otherwise, we cannot get to the truth of it and 
the life of the advocates in the State would not 
be safe. Thank you. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): We now take up Special Mentions.   
Shri Govindrao   Adik. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI MARGARET 
ALVA): Mr, Vice-Chairman, Str, I 
would like to make a point. The normal 
paractice has been that whenever the 
Zero Hour submissions go beyond the 
scheduled time and there is listed Gov 
ernment Business, it is taken up first. 
We had agreed that immediately after 
the lunch-recess, i.e. at 2.30 p.m. at 
least, the Government Business should be 
taken up and that the Special Mentions 
should be taken up after the Government 
Business is completed. This is some 
thing about which all of us had agreed 
in the Business Advisory Committee. 
Therefore, I would plead that we take 
up the Government Business now. There 
are two very important Bills, i.e. the 
Workmen's Compensation (Amendment) 
Bill and the Maternity Benefit (Amend 
ment) Bill. These are very important 
Bills All the Members in the Business 
Advisory Committee wanted that these 
two Bills should be passed in this Session) 
itself. Therefore, I would appeal that 
instead of taking up the Special Men 
tions...                                                 
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SHRI H. HANUMANTHAPPA: Sir, the 
hon. Minister is saying that the Special 
Mentions should be taken up later on because 
we have the listed Government Business 
here. Now, the Special Mentions have also 
been listed. If the Zero Hour submissions can 
go on till about 3 O'clock, why should we not 
take up Special Mentions now? This is not 
correct. Why should Special Mentions   
suffer? They are   also listed 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Mr. Hanumanthappa, you are a 
senior Member. The Minister is on her legs,  
saying something. 

SHRIMATI MARGARET ALVA: Sir, 
I am maktng  the statement with all 
sense of responsibility. This issue was 
discussed in the Business Advisory Co-mittee 
and it was agreed that the listed Government 
Business, particularly, where there are 
important   Bills,      should    be 
taken up     at least by    2.30 p.m. .................  
and that any other left-over business listed 
before that, should be taken up after the days 
business was over. That is why I am only 
telling this to the House. I think, both these 
Bills are of special interest to all of us. I am 
leaving it to the House. If you say, "No, don't 
pass these Bills," it is up to you. 

DR. BIPLAB DASGUPTA: What 
about the Discussion on the Ministry of 
Agriculture? There has been no discus 
sion.  

SHRIMATI MARGARET ALVA: That 
was also listed, but it did not come up 
yesterday. You cannot blame me for that 
because you wanted a  discussion.. 

DR. BIPLAB DASGUPTA: No, no, I am. 
blaming anybody. What is your programme 
for tomorrow? 

SHRIMATI MARGARET ALVA: We are 
prepared for discussions on both. In fact, I 
pleaded in the Business Advisory Committee 
that at least one Ministry should be discussed 
and that it would been wrong precedent to go 
through the entire      Budget      Session      
with     out 

discossing at least one Ministry, but we could 
not find time to do it. Today the Zero Hour 
has gone on for three tours. Why do you ask 
the Government why it is not passing them? .. 
(Interruptions) 

We have gone on from twelve o'clock to 
ten to three. There are two Bills to be passed, 
which we cannot possibly carry  over to the 
next session. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Madam Minister, you have made 
your point. You have been here for some 
time. We have raised every issue.   Every 
Member   got   up. 

SHRIMATI MARGARET ALVA: I 
waited for the Zero Hour to be over. 
In   fact, now we are taking up the 
Special Mentions. Trere are about tea Special 
Mentions. They will go on at least till 4-30  
p.m. 

THE VICE-CHAIRMAN: These Special  
Mentions were  listed yesterday.   We 
could   not  take   them   up yesterday---------  
(Interruptions) 

SPECIAL MENTIONS 

Amalgamation of Air India and Indian 
Airlines 

SHRI GOVIND RAO ADIK (Ma-
harastra): Thank you very much, Sir. Through 
this Special Mention. I would like to draw the 
attention of the Government of India, 
particularly the Ministry of Civil Aviation, to 
this issue. I am very happy that the hon. 
Minister for Civil Aviation is present here 
when! I am making this Special Mention on 
this important matter. 

Sir, the issue is regarding the genuine need 
to have amalgamation of Air India and Indian 
Airlines. Marger of the two airlines is 
essential in the present circumstances to take 
advantage of eco-nomies of scale and to build 
a large!, profitable carrier. After merger of the 
two airlines, there will be a fleet strength of 
over 100 aircraft, through which it can 
augment its International share, giving It a 
competitive edge over others. 


